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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE THIRTEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 4457 OF 2026

Between:

M/s. Rondeyvoo Eurasia, rep. by its Proprietor, Mr. Katakam Bharath Veer, 2-
1-427, 1st, RK Nilyam, 4, Nallakunta, Hyderabad, Telangana-500 044.

...PETITIONER

AND

1. Assistant Commissioner (ST), Vidyanagar Circle, Secunderabad Division,
Hyderabad.

2. State of Telangana, rep. by its Secretary to Government (Revenue) CT-II,
State Tax / Commercial Taxes Department, Secretariat, Hyderabad.

3. The Manager, IDFC First Bank, Paradise branch, Hyderabad.
4. The Manager, ICICI Bank, Kompally Branch, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ or order or
direction by setting aside the impugned show cause notices dated 31.5.2022 and
31.1.2024 along with the notices in Form GST DRC-01 vide Ref.No.
ZD360522023833K dated 31.5.2022 and ZD3601240456986 dated 31.1.2024
along with impugned orders dated 19.4.2024 issued by the 1st Respondent for
the tax period April, 2018 to March, 2019 without having any signatures as
illegal, without jurisdiction and contrary to the record and also to provisions under
the Central Goods and Service Tax Act, 2017 and the Telangana Goods and

Services Tax Act, 2017, and void in absence of non-compliance of Rule 142(1A)




of the Cent-al Goods and Service Tax Rules, 2017 and Telangana Goods and

Services Tax Rules, 2017.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
declare that the recovery proceedings initiated vide notice in Form GST DRC- 13
dated 22.1.2026. by the 1st Respondent as illegal and direct the 1st Respondent
to revoke the notice issued basing on the Petitioners PAN to the 3 and 4th

Respondents.

IANO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
grant stay o all further proceedings pursuant to the impugned orders dated
19.4.2024 along with proceeding in Form GST DRC- 07 vide
Ref.N0s.ZD360424035446F dated 19.4.2024 and ZD3604240357956 dated
19.4.2024 issued by the 1st Respondent for the tax period April, 2018 to March,
2019 under the Central Goods and Service Tax Act, 2017 and the Telangana
Goods and Services Tax Act, 2017 pending disposal of the Writ Petition as

otherwise the Petitioner will be put to severe loss and hardship.

Counsel for the Petitioner: SRI K. P. AMARNATH REDDY

Counsel for the Respondent Nos.1 and 2: SRI SWAROOP OORILLA
SPECIAL GOVT PLEADER FOR STATE TAX

Counsel for the Respondent Nos.3 and 4:---

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUN""Y

WRIT PETITION No.4457 of 2026

DATED: 13.02.2026

Between:

M/s. Rondeyvoo Eurasia,
Rep. By its Proprietor, Mr. Katakam Bharath Veer,
#2-1-427, 1™, RK Nilyam, 4, Nallakunta, ‘
Hyderabad, Telangana-500 044.
... Petitioner

AND

Assistant Commissioner (ST),
Vidyanagar Circle, Secunderabad Division,
Hyderabad & 3 others
... Respondents

ORDER:

Heard Mr. K.P.Amarnath Reddy, learned counsel appearing for
the petitioner and Mr. Swaroop Oorilla, learned Special Government Pleader for

State Tax appearing for respondent Nos.1 and 2.

2. Writ petition has been preferred with the following prayer:

“For the reasons stated in the accompanying affidavit, it is prayed that the
Hon’ble Court may be pleased to issue a Writ of Mandamus or anv other
appropriate writ or order or direction by setting aside the impugned show causc

notices dated 31.5.2022 & 31.1.2024 along with the notices in Form GSt DRC-




